FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

TAKUMA ENERGY INDIA PRIVATE LIMITED (IN CIRP) OPERATING IN

TRADING OF COAL, N.E.C., etc. AT PUNE — 411007

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the Corporate Debtor along with
PAN/CIN/LLP No.

Takuma Energy India Private Limited
CIN: U36991PN2014PTC152776

2. IAddress of the registered office Office C3-32 S No. 208/206 Solitaire
Business Hub Wakad, Pune,
Maharashtra, India, 411007
3. URL of website Not available
4. Details of place where majority of fixed [There are no fixed assets in the name of
assets are located the Corporate Debtor
5. Installed capacity of  main Not Applicable
products / services
6. Quantity and value of main products [There are no operations ongoing in the
/services sold in last financial year Corporate Debtor.
7. Number of employees/ workmen Nil
Further details including last available [The required details can be obtained by
financial statements (with schedules) of [sending an Email at:
two years, lists of creditors are available at ftakumacirp@gmail.com after
URL: submitting the confidentiality
undertaking.
0. Eligibility for resolution applicantsunder [Eligibility for resolution applicants
section 25(2)(h) of the Code is available at junder section 25(2)(h) of the Code and
URL: can be obtained by sending an Email at:
takumacirp@gmail.com
10. |Last date for receipt of expression of [01.07.2024
interest
11. Date of issue of provisional list of [05.07.2024
prospective resolution applicants
12. Last date for submission of objections to [10.07.2024

provisional list



mailto:takumacirp@gmail.com
mailto:takumacirp@gmail.com

13. Date of issue of final list of prospective [15.07.2024
resolution applicants
14. [Date of issue of Information [05.07.2024
Memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants
15.  [Last date of submission of resolution plans [05.08.2024
16.  [Process email id to submit Expression of [takumacirp@gmail.com

Interest

Dipti Mundra, Resolution Professional of

Takuma Energy India Private Limited (in CIRP)

Regn No.: IBBI/IPA-001/IP-P-02845/2023-2024/14366

AFA valid till 03-Dec-24

Reg. Add: A-109, J/1, 1st floor, Shram Siddhivinayak Premises Society,

Date:16.06.2024 Wadala Truck Terminal, Wadala East, Mumbai City, Maharashtra ,400037

Place: Pune Email — ip.dipti@gmail.com



mailto:takumacirp@gmail.com
mailto:ip.dipti@gmail.com
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FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

TAKUMA ENERGY INDIA PRIVATE LIMITED {IN CIRP
OPERATING IN TRADING OF COAL M.E.C.. ete. AT PUNE - 411007

{Uinder sab-regulation [1) of regulation 384 of the Insolvency and Bankrugtcy Beard of India
[Insnlvency Resolution Process for Carporate Persons) Regulations, 2016}

RELEVANT PARTICULARS

L | Mameof the Carparate Dobior
| along with PANCINALLP Mo
2 | Andrass of the rapgicierad office

Takima Energy India Preeabe Lirnited
| BiN; U3B991PN2014PTCIR2TTE
Cifica C3-32 5 Mo, 208206 Solitaire Bussness
Huli Wakad, Puna, Malesashira, India, 411007
| Pt availaiie ; E ; i
| ﬁl.l"ﬂ:i:_!..'!r\l:,‘.- ne fixed asseds in the nameof
| tha Corporaie Dabipr
Mot Apolicabie

3 TURL of websile

| “'.-.Ii":‘i.,'lit',' n‘l'zi:_:.::-l,: whnrer rrajonty of

Fed assats am located

mnetaSad capacity ol main

Brodusts £ Banises

&, | Quantity and value of main products | Thesa are no ooerEtions ongomg in the Coporats
Seervices sold in last financial veo Cazbatear,

1. Numbar of erngloyess; workmen | NIl

&, | Further detalls |I'I3||.-J-C|II'I[.'. Fast [he requirad datalls can be obtained by sending
availabéa finarcial statements (wath BN Emel at takiEmac ﬂE‘Eﬂ'IE'l CEH) Aier
schediles) af e years, lists of sutsmitting the conflidenizality underiaking,

| cresdifrrs e snailable at URL:

5. | Eligihility for resplution apolicants
unger sacban 228N of the Coda
1= avptabla at URL:

10, Last data for I.-ELI:'iFI'! al E:li|:lll=5§if:-l!

| af infesest

]

Efigitisy for resolition applcants under section

25 24h} of the Code and can be obtained by

5E'I"l:||I'|I;_ an Emgd at tekL *nat-.rpﬁgrna.. a1
01072034 B o i

11! Bate of issun of provisicaal list of 0507, 20024
i prospective resolution apphcants |
1.0 Last date for submission of 10.07.2024
abections to provisional fis
T3 Dater of s ol firal 16t of | 15072004
| prospective resolifion apphcants |
14 Date of issue of Infarmation 05073024
Bdzimorandum, evaluatios matii
ared regueest for resalution pl&ans 10
| prospective resolulion appicints |
15 Last dote of submission of 0508 2024
__Lresplution plane ! |
16, Frocess amail id 1o submit takumacipEEmall.oom

| Expression af Interast —
Sdf-

Ripd) Munsira, Rescdution Professiorad of

Takuma Energy India Privata Limited {in GIRS)

Regn Mot 1B IPA-000/IP-FO2 845 203 3-2024,/ 14366

AFA valid 1l 03-Dec-24 Fep. Add: A-109, 171, 151 flooe,

Shram Siddhivingyak Pramiges Sociely, Wadala Truck Terminal,
Wadnla East, Mumilsn Gity, Maharmshisa 200037

Date: 1606, 2004
Email - ipdipti@gmal.com

Plantas Puins

The public iz hereby informed that the property described in the
schedule written hereunder is owned and possessed by Mr. Ritesh
Talapatra and Mrs. Swati Talapatra.
That the present owners have misplaced the original registration
receipt, original Index Il and Original Agreement dated May 19,
2017, registered on May 20, 2017, in the Sub-registrar Havel
number 08, bearing number 4748/2017, executed betwean Mis.
Panchshil Realty and Developers Private Limited formerly known
as Jero-G Apartments Private Limited being the Promoter thersin
and Mr. Ritesh Talapatra and Mrs. Swati Talapatra being the
Purchasers therein with respect to the property described in the
Schedule below. Mr. Ritesh Talapatra have informed the police of
the loss of the said document under LR No. 80692-2024.
Public is hereby called upon that any person(s) having any
information regarding the aforesaid onginal document's and/or has
any claim in the scheduled property should notify the undersigned
Advocate within 07 (Seven) days from publication of this notice and
should salisfy the undersigned along with documentary proof
thereof, failing which, it shall be presumed that the said document is
lost and no claim shall be entertained theraafter,

SCHEDULE
All that piece and parcel of the Flat number E-402, admeasuring
about 284.72 square meters of carpel area, silualed on the 4th
(Fourth) floor, in the bullding name 'Emerald’, in the Project “Eon
Waterfront” now known as “Eon Waterfront”, situated on the land
bearing Survey number T0/2, 70/3AM, TO3AZ, TOI3A/4, TO/3B,
70/4, of Village Kharadi, Taluka Haveli, District Pune, within the
limits of Pune Municipal Corporation and within the jurisdiction of the
Sub-Registrar, Haveli, District Pune and along with all rnghts and

privileges attached therelo
Place: Pune For HK Legal
Adv. Kedar Loya

Daled: Jung 15, 2024,

Office number 405, 4th Floor, City Paint,
Boat Club Read, Pune 411001 +91 20 4125 2099

- m PCMC Branch :
fﬁjﬁm PCMC Main Campus, Pimpri, Pune - 411018
@ = (CEam Email : drechi@bankofbaroda.com

POSSESSION NOTICE

(For Movable property only)
WHEREAS, the undersigned being the Authorised Officer of the
Bank of Baroda under the Sacurilizalion and Reconstruction of Financial
Aseels and Enforcement of Sacunty Inferest Act 2002 and in exercise of
pawers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002, issusd a Demand Motice dated
211032024 calling upon the Borrower Mis. Pure & Sure Enterprises,
Proprietor: Mr. Swatej Avichal Dhiwar, Floor Mo 1, Flat No. 101, S No.
2321, 2, Mandadeep Bldg, Sakore Magar, Pune-14 to repay the amount
mentioned in the Motice being Rs. 37,23,551.32/- (Rs. Thirty Seven
Lacs Twenty Three Thousand Five Hundred and Fifty One Rupees
and Thirty Two Paise Only) and interest thereon. within 60 days from
ihe date of receipt of the said Motice,
The Borrowar having failed to rapay the amount, Motice is haraby given 1o
the Borrower and tha Public in genaral that the undersigned has taken
Possession of the property described hergin below in the exercise of
powers conferred on himfher under Section 13(4) of the said Act read
with Rute & of the Security Interest (Enforcement} Rules 2002 on this
12th June 2024
The Borrower in parficular and the Public in general are hereby cautioned
nof to deal with the property and any dealings with the properiy
will be subject o the charge of the Bank of Baroda for an amount of
Rs. 37,23,551.32/- [Rs. Thirty Seven Lacs Twenty Three Thousand
Five Hundred and Fifty One Rupees and Thirty Two Paise Only) and
interest thereon
The borrower's attention iz invited to sub-zection (8) of Section 13 in
respact of ime available to redeem the sacured assels,

Description of the Movable Property

;a} Stocks of raw material, semi-finished goods and finished goods viz.
| (Nostock availabie), b) Book debls and recaivables as per list,
| €) Plant and machineries installed viz -
1) Fully Auto 4 cavity PET Blow Molding Mic: 3200BPH, 2) 750 ml and
| 1000 mi Mold, 3} Interconnecting Conveyors, 4) Fully Auto Shrink Wrap
| Line & PPM

Date ; 12/06/2024
Flace : Fimpri, Puna

Authorised Officer,
Bank of Baroda

NOTICE FOR SALE OF ASSETS

IN THE MATTER OF Mr. CH. ADEIAH, BANKRUPT
(Order passed by the Hon'ble NCLT, Hyderabad Bench-I, in CP (IB) No.225/123/HDB/
2023 u/s. 123 of IBC, 2016 in the matter of State Bank of India vs. Ch. Adeiah)
Notice is hereby given to the public in general that the Assets of Mr. Ch. Adeiah (Bankrupt) is
proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of the Insolvency
and Bankruptcy Board of India (Bankruptcy Process for Personal Guarantors to Corporate
Debtors) Regulations, 2019 through e- auction platform https://bankeauctions.com
The bidding shall take through online e-auction service provider M/s. C1 India Private
Limited at https://bankeauctions.com
$1No. Particulars Details

1, |Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m.

2. | Declaration of qualified bidders 01-07-2024

3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024
between 10.00 a.m. to 5.00 p.m.

4. | Last date for submission of Earnest 09-07-2024 before 5.00 p.m.
Money Deposit
Date of E-auction 11-07-2024

6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden,
Beside Cream Stone, Road No.2 Banjara
Hills, Hyderabad, Telangana-500034
Email:mmreddyandco@gmail.com,
irppgchadalavada@gmail.com

Mob No: 9848271555

Details of Assets under e-auction:

Description of Assets Reserve | EMD | Bidincrem Date and

Price (Rs.) (Rs.) | entalvalue(Rs)  Time of Auction
Property No.1: Rs. Rs. Rs. 11-07-2024
Land at S. No 432, S.No 43/3, | 33 20,000/ 3,32,000 50,000 from 11.00 a.m. to
49/1,4912, Plot no. 55, 56, 57 at ’ 12.00 noon
Summer Storage Tank, By-pass (with unlimited
road, Cheruvu kommapalem .
Village, Prakasam Dist, (A.P) ex.ten3|on
admeasuring 2075.20 Sq Yds. of 5 minutes each)
Property No.2: Rs. Rs. Rs. 11-07-2024
Land at S. No 224/1 and 86,61,000, 866,100 75000 from 12.00 noon
225/1, Plot No's 41 & 74 to 1.00 pm
Mamidipalem Village, (with unlimited
Vengamukkapalem Panchayat, extension
Prakasam Dist, (A.P) i
admeasuring 541.30 Sq Yds. of'5 minutes each)
Property No.3: Rs. Rs. Rs. 11-07-2024
Residential Building No 2- 47,96,000| 4,79,600 50 000 from 1.00 pm to
163, with Block No 2, Sy. No 02.00 p.m.
254 situated at Mangamuru (with unlimited
Vi”age, SN Padu Mandal, extension

Prakasam Dist, (A.P)

admeasuring 448 Sq. Yds. of 5 minutes each)

Pro_perty No.4: . Rs. Rs. Rs. f 11-(());-5(())24

Agricultural Iand.admeasurlng 3,93,53,000 [39,35,300/ 2,00,000 r(:m03 o0 p.m.
Ac. 4.95 Cents situated at 0 0.0V .M
Mangamuru Village, S. N. (ngtggmed

Padu Mandal, Prakasam

District, (A.P) of 5 minutes each)

1.The sale is being conducted without offering any warranties and indemnities.

2.The sale is being conducted on “As is where is”, “As is what is”, “whatever there is” basis and
“‘without recourse” basis.

3.The Original documents of the above assets are under custody of Central Bureau of
Investigation (CBI) in the matter of M/s. Chadalavada Infratech Limited.

4.The completed and detailed information about the assets of the Bankrupt, online e-auction bid
form, declaration and undertaking, general terms and conditions of online e-auction sale are
available in the “E-auction Process Information Document”. The sale notice must be read along
with the “E-auction Process Information Document” which is available at
https://www.bankeauctions.com (M/s. C1 India Private Limited) or contact Mr. Dharani Krishna at
9948182222 mail: telangana@c1india.com or email to: irppgchadalavada@gmail.com.
5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
and conditions including as prescribed in “E-auction Process Information Document”.

6.Itis clarified that this invitation purports to invite prospective bidders and does not create any
kind of bidding obligations on the part of the Bankruptcy Trustee or Bankrupt to effectuate the sale.
The Bankruptcy Trustee has the absolute right to accept or reject any or all offers or adjourn /
postpone/ cancel the E-auction or withdraw any assets thereof from the auction proceeding atany
stage without assigning any reason therefor.

7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and
Regulations made thereunder.

8.In case of any clarifications, please contact the undersigned.

Place: Hyderabad
Date: 16-06-2024

Maligi Madhusudhana Reddy
Bankruptcy Trustee

Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427

AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024

NOTICE FOR SALE OF ASSETS
INTHE MATTER OF M. HARANADHA BABU, BANKRUPT

(Order passed by the Hon'ble NCLT, Hyderabad Bench-I, in CP (IB) No. 227/123/ HDB/
2023 u/s. 123 of IBC, 2016 in the matter of State Bank of India vs. M. Haranadha Babu.)
Notice is hereby given to the public in general that the Assets of Mr. M. Haranadha Babu
(Bankrupt) is proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of the
Insolvency and Bankruptcy Board of India (Bankruptcy Process for Personal Guarantors to
Corporate Debtors) Regulations, 2019 through e- auction platform https://bankeauctions.com
The bidding shall take through online e-auction service provider M/s. C1 India Private
Limited at https://bankeauctions.com
§1.No. Particulars . Details
1, | Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m.
2. | Declaration of qualified bidders 01-07-2024
3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024
between 10.00 a.m. to 5.00 p.m.

4. | Last date for submission of Earnest 09-07-2024 before 5.00 p.m.
Money Deposit
5. | Date of E-auction 11-07-2024

6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden,
Beside Cream Stone, Road No.2 Banjara
Hills, Hyderabad, Telangana-500034
Email:mmreddyandco@gmail.com,
irppgchadalavada@gmail.com

Mob No: 9848271555

Details of Assets under e-auction:

Description of Assets Reserve | EMD  Bidincrem | Date and

Price (Rs.) (Rs.) entalvalue(Rs.)|  Time of Auction
Existing RCC Roofed Ground Rs. Rs. Rs. 11-07-2024
& First Floor Residential 1,10,10,000/11,01,000 1 .00.000 from 11.00 a.m.
Building at S.No: 164 & 164/1, T t0 12.00 p.m.
D.No: 5'356, Asst No: 2330, (Wlth unlimited
Alluri Seetharama Raju Street, extension
Election Division No: 46, £5 minut h
Ongole Municipal Corporation, of 5 minutes each)
ngole, Prakasam District,
Andhra Pradesh admeasuring
216.80 Sgq. Yds.

Notes:

1.The sale is being conducted without offering any warranties and indemnities.
2.The sale is being conducted on “As is where is”, “As is what is”, “whatever there is” basis and
“‘without recourse” basis.
3.The Original documents of the above assets are under custody of Central Bureau of Investigation
(CBI) inthe matter of M/s. Chadalavada Infratech Limited.
4. The completed and detailed information about the assets of the Bankrupt, online e-auction bid
form, declaration and undertaking, general terms and conditions of online e-auction sale are
available in the “E-auction Process Information Document”.  The sale notice must be read along
with the “E-auction Process Information Document” which is available at
https://www.bankeauctions.com (M/s. C1 India Private Limited) or contact Mr. Dharani Krishna at
9948182222 mail: telangana@cindia.com or email to: ippgchadalavada@gmail.com.
5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
and conditions including as prescribed in “E-auction ProcessInformation Document”.
6.1tis clarified that this invitation purports to invite prospective bidders and does not create any kind
of bidding obligations on the part of the Bankruptcy Trustee or Bankrupt to effectuate the sale. The
Bankruptcy Trustee has the absolute right to accept or reject any or all offers or adjourn / postpone/
cancel the E-auction or withdraw any assets thereof from the auction proceeding at any stage
without assigning any reason therefor.
7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and
Regulations made thereunder.
8.In case of any clarifications, please contact the undersigned.
Maligi Madhusudhana Reddy
Bankruptcy Trustee
Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427
AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024

Place; Hyderabad
Date: 16-06-2024

NOTICE FOR SALE OF ASSETS
INTHE MATTER OF G. SUBBARAO, BANKRUPT
(Order passed by the Hon'ble NCLT, Hyderabad Bench-l, in CP (IB) No. 226/123/
HDB/2023 u/s. 123 of IBC, 2016 in the matter of State Bank of India vs. G. Subba Rao)

Notice is hereby given to the public in general that the Assets of Mr. G. Subba Rao
(Bankrupt) is proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of
the Insolvency and Bankruptcy Board of India (Bankruptcy Process for Personal
Guarantors to Corporate Debtors) Regulations, 2019 through e- auction platform
https://bankeauctions.com

The bidding shall take through online e-auction service provider M/s. C1 India Private
Limited at https:/bankeauctions.com

§l.No. Particulars Details
1, |Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m.
2. | Declaration of qualified bidders 01-07-2024

3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024
between 10.00 a.m. to 5.00 p.m.

4, | Last date for submission of Earnest 09-07-2024 before 5.00 p.m.
Money Deposit
Date of E-auction 11-07-2024

6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden,
Beside Cream Stone, Road No.2 Banjara
Hills, Hyderabad, Telangana-500034
Email:mmreddyandco@gmail.com,
irppgchadalavada@gmail.com

Mob No: 9848271555

Details of Assets under e-auction:

Description of Assets Reserve ~ EMD Bid increm Date and
Price (Rs.) (Rs.) | entalvalue(Rs.)  Time of Auction
Property No.1: Rs. Rs. 11-07-2024

from 11.00 a.m.
to 12.00 Noon
(with unlimited

extension
of 5 minutes each)

S.
Land at Survey no. 1.00,000

62/1,62/2,61/1; Near to East
Side Trunk Road, Pellur Village,
Ongole Municipal Corporation
Limits & Mandal, Prakasam
District, Andhra Pradesh
admeasuring 600 Sq. Yds.

29,78,000 2,97,800

Erogertté N’\tl).Z:1 w4 Rs. Rs. Rs. 11-07-2024
anad at 5. No. 1,62,50,000 16,25, ,
188/4A1, Near to East Side 6,25,000°2,00,000 fr(?[:)"01120%0p”%°n
Trunk road, L
Cheruvukommupalem Village, (with Unl'mlted
Ongole Municipal Corporation, extension

Ongole, Prakasam District,
Andhra Pradesh admeasuring
2274.80 Sq.Yds.

of 5 minutes each)

Notes:
1.The sale is being conducted without offering any warranties and indemnities.

2.The sale is being conducted on “As is where is”, “As is what is”, “whatever there is” basis and
“without recourse” basis.
3.The Original documents of the above assets are under custody of Central Bureau of Investigation
(CBI) inthe matter of M/s. Chadalavada Infratech Limited.
4.The completed and detailed information about the assets of the Bankrupt, online e-auction bid
form, declaration and undertaking, general terms and conditions of online e-auction sale are
available in the “E-auction Process Information Document”. The sale notice must be read along
with the “E-auction Process Information Document” which is available at
https:/Mww.bankeauctions.com (M/s. C1 India Private Limited) or contact Mr. Dharani Krishna at
9948182222 mail: telangana@c1india.com or email to: irppgchadalavada@gmail.com.
5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
and conditions including as prescribed in “E-auction Process Information Document”.
6.ltis clarified that this invitation purports to invite prospective bidders and does not create any kind
of bidding obligations on the part of the Bankruptcy Trustee or Bankrupt to effectuate the sale. The
Bankruptcy Trustee has the absolute right to accept or reject any or all offers or adjourn / postpone/
cancel the E-auction or withdraw any assets thereof from the auction proceeding at any stage
without assigning any reason therefor.
7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and
Regulations made thereunder.
8.In case of any clarifications, please contact the undersigned.
Maligi Madhusudhana Reddy
Bankruptcy Trustee
Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427
AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024

Place: Hyderabad
Date: 16-06-2024
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wa":4:7\\|'{ YES BANK LIMITED
Registered Office: Yes Bank House, Western Express Highway, Santacruz (E), Mumbai, 400 055
Branch Office: YES Bank Ltd., Plot No. 69/4, 3 rd Floor, Mutha Sumphony, Law College Road,Erandwane, Pune-411004
Contact :Mr. Sachin Deshpande on 7875458800/ Vilas Gaikwad on 9370553095

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable properties
are mortgaged/charged to the Secured Creditor, the physical/symbolic possession of which has been taken by the Authorised Officer of Yes Bank
Ltd. i.e. Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on below mentioned respective dates, for
recovery of amount mentioned below in respective case due as per Sec. 13(2) notice subject to further interest and charges at contracted rate, due
to the Secured Creditor from below mentioned borrowers, co-borrowers, mortgagors, guarantors in respective case. The reserve price, earnest
money deposit & other details are as under.

Name of Borrower/ - Date of Last Date for Date of Reserve Price (Rs)
Guarantor (s) / security Description of Possession | submission of BID E-Auction :
provider(s)Mortgagor(s) Property Date of Date of Time of Earnest Money Deposit(Rs.

Demand Notice Inspection E-Auction Amount Due as per
13(2) notice
Flat No. |- 404 Third Floor 28-Feb-24 18-Jul-24 19-Jul-24
ABHISPI-LI.EI.}I(QQ MRUT Level 8 Wing- | Project 11.00 am to 12.30 Rs.21,00,000
’ named as “Pratham” Gat 17-Apr-23 2-Jul-24 pm with Rs.2,10,000
AMRIT M PATRE, , pr u .
KAVERI AMRIT PATRE No.1205 Situated at extension of Rs.17,18,098.44
Talegaon Dhamdhere Tal- 5 minutes each
Shirur Dist.-Pune-412208
AKHTARKHAN Flat No. 303 on 3rd Floor B |  7.Nov-23 18-Jul-24 19-Jul-24 Rs.15.50.000
DILAVARKHAN PATHAN, | Wing Saraswati Niwas Plot 01.00 pm to Y
AKHTARKHAN No. 14 & 15 City Survey 30-Jun-22 2-Jul-24 02.30 pm with Rs.1,55,000
DILAVARKHAN PATHAN, | No. 2561 Daund Dist.-Pune extension of Rs.16,52,845.21
AKHTARKHAN 5 minutes each
DILAVARKHAN PATHAN
& IRAFANA
DILAVARKHAN
PATHAN
BALAJI BABURAO F!at No. 603 E?th Floor 18-Dec-23 22-Jul-24 23-Jul-2411.00 am Rs.15,00,000
GARUD Wing No.I Project known as to _ RS.1.50.000
JAYMALA BAL Ajl GARUD “SHREE SIDDHIVINAYAK 20-Jan-23 3-Jul-24 12.30 pm with $.1,99,
PARK” Gat No.31/2 & 49 extension of Rs.13,77,080.27
situated at Village- Wadki 5 minutes each
Tal.-Haveli Dist.-Pune-
412308
Flat No.404 Fourth Floor 28-Feb-24 22-Jul-24 23-Jul-24
D:\I,sé;:ggN Wing- “B” in the Building 01.00 pm to Rs.17,00,000
CHANDRABH AG A Named as “SHREE 13-Dec-22 3-Jul-24 02.30 pm Rs.1,70,000
ARUN AWGHADE D.REAMS th No. 3434 wﬂh_extensmn of Rs.18,28,576.98
Situated at Village- 5 minutes each
Talegoan Dhamdhere Tal.-
Shirur & Dist.- Pune-
412208
Flat No. 506 5th Floor 17-Jan-24 23-Jul-24 24-Jul-24
NILESH gL?_I;I"YADHAR Xrbia Hinjewadi Road B5 11.00 am to Rs.24,00,000
SUNITANILESH SALvI |GatNo.1Vilage- | 23-Nov-22 | 4-Jul-24 1230 pm Rs.2,40,000
Bebadohal Tal.- Maval Dist. with extension of Rs.26,98,301.83
Pune 5 minutes
each
PAVAN SHANKAR | F1at No.704 7th Floor 15-Jan-24 | 23-Jul-24 24-Jul-24 Rs.14,00,000
ROKADE including balcony 01.00 pm to
v admeasuring Carpet area 27-Jun-22 4-Jul-24 02.30 pm Rs.1,40,000
SINDHU SHANKAR i . :
ROKADE 28.81 Sq. mirs. in the with extension of Rs.12,06,456.06
Society known as “Shree 5 minutes each
Siddhivinayak Park” Wing
No. J Survey No./Gat
No.31/2 and 49 Gaon Moje
- Wadki Taluka- Haveli Dist.
Pune- 422308
FLAT No-207 2nd Floor 25-Jul-24
PRAVES.HW’:SDAMBA Building No.B Project 11.00 am to Rs.8,50,000
f Knows as “Unicon Nivasa 18-Dec-23 24-Jul-24 12.30 pm Rs.8,5,000
RAJESHWARI ) . .
PRAVESH TIWARI Part-1” Gat No.734 Situated with extension of Rs.7,04,480.92
at Village-Perene Taluka- 20-Jan-23 5-Jul-24 5 minutes each
Haveli District-Pune-412216
Flat/Apartment No. 315 on|  3-Nov-23 24-Jul-24 25-Jul-24
RA:\(’IE?:LDR':HSARQBI’ 3rd Floor Building/Wing C9 01.00 pm to Rs.15,50,000
KHARABI “Sara City -C” GatNo. 137to|  18-Oct-22 5.Jul-24 02.30 pm Rs.1,55,000
145150 & 15210157 Mouje with extension Rs.12,56,901.63
Kharabwadi Chakan Tal.- of 5 minutes each
Khed Dist Pune 410501
Flat No. 09 2 nd Floor 31-Jan-24 26-Jul-24 29-Jul-24
SWAF;‘II.LLK}Y&L;JRAM Building/Wing- A Project 11.00 am to Rs.13,00,000
Known as “Sai Anand 16-Feb-23 6-Jul-24 12.30 pm with Rs.1,30,000
ANIL KALURAM ATKAR .
Residecncy” S. No.290 extension of Rs.14,61,230.64
Situated at Rajguru Nagar 5 minutes each
Taluka- Khed District-Pune-
410505
VIJAY SHRIDHAR KAWBLE, E::g’i‘;h‘l‘rgﬁ :ﬁ;é‘;}?; N Of%gl:)lrﬁo Rs.37,00,000
-Dec- -Jul- .
SUREKHA VIJAY KAMBLE Survey No. 22/2 Dhanori 02.30 pm Rs.3,70,000
Tal.- Haveli Pune 411015 23-Nov-22 6-Jul-24 with extension of Rs.38,97,262.07
5 minutes each
For detailed terms and conditions of the sale, please refer to the link provided in https://sarfaesi.auctiontiger.net, Secured Creditor's website i.e. .
www.yesbank.in . In case of any difficulty in obtaining Tender Documents/ e-bidding catalogue or Inspection of the Immovable Properties / Secured
Assets and for Queries, Please Contact Concerned Officials of YES BANK LTD., Mr. Sachin Deshpande on 7875458800/ Vilas Gaikwad on
9370553095 and Officials of M/s. e-Procurement Technologies Limited - Auction Tiger, Ahmedabad, Bidder Support Name & Numbers : Ram
Sharma -9978591888, 9265562821/18, 079-68136880/68136837. Email : support@auctiontiger.net and ramprasad@auctiontiger.net.
This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount of dues of the secured creditor together with all costs,
charges and expenses incurred by secured creditor is tendered to the secured creditor at any time before the date of publication of notice
for the public auction/ tender/ private treaty, the secured asset shall not be sold or transferred and no further steps shall be taken for transfer or sale of
thatsecured asset.
SALENOTICE TOBORROWER/GAURANTORS
The above shall be treated as Notice U/r. 9(1) read with 8(6) of Security Interest (Enforcement) Rules, 2002, to the Obligants to pay the same within
30 days from the date of publication.
Date:14/06/2024 Sd/-(Authorised Officer)
Place: Pune YES BANK Limited

Home First Finance Company India Limited
CIN:LE59S0MHZ2010PLC240703, Website: homefirstindia.com Phone No.: 180030008425
Email 1D: loanfirsti@homefirstindia.com

DEMAND NOTIGE

You the below mentioned borrower has availed [oon by mortgaging the schedule mentioned propery and you the below mention has stood as borrowern/co-
borrower guarantor for the loan agreement. Consequent to the defaults committed by you, your loan account has been classified as non- performing asset on 03-
06-2024 under the prowvisions of the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 {in short SARFAES] Act}, We
Home First Finamce Campany India Limited have issued Demand Notice ufs 132} read with section 13(13) of the SARFAES] Act to the address furnished by wou, The
said nobices are ssued as on 03-08-2024 and these notices stabe that you have committed default in payment of the various loans sancioned to you, Therefore, the
present publication carried out to serve the notice as the provision of Section 132} of SARFAESI Act and in terms of provision to the rule 3{1) of the Security Interest
iEntorcement) Rules, 2002,

homefirst

Name and Address Total Outstanding as on
of the Account, date of Demand MNotice plus
Sr.
rn: Borrowar(s) & Details of the security to be enforced further interest and other
: Guaranton(s) expenses (in Rs.)
1 |Late Manoj Rambhau Chavhan Flat -215,Block no -C10,5ara Gty Phase C.Gat'No. 137, 138, 135, 140, 141, 142, 1462228
IDeceased)- Yogitabal Manoj Chavhan, 143, 144, 145, 150, 152, 153, 154, 155, 156 & 157, at Kharabwadi {CT), Chakan-
Other fegal Representatives of Late Talegaon Road, Tal - Khed, Pune, Maharashtra 410501
Manoj Rambhau Chavhan [Deceased)
2 | Rupali Yuvraj Patil Yovraj Krishna Patil  [Row H.U.MNo. 2, Building no..or Name - B.5.No, 615, Plot No. 58 , Nr. 5.B. Khade 12,92,251
rlahavidyalay (College), Nr. Sangrul Phatz, Maoule Koparde; Tal- Karveer, Dist -
Kalhapur. Fin -416205 Kolhapur, Maharashtra, 416204
3. | Dhanshri Jivandhar House-2,Extn. €. 5. Ne. 1768, Dhanshree Ankalkhope, Shiladhi apartment, Extn. © 13,385,804
dnkalkhope Jnvandhar laykumar 5 No. 1768, Ground Floor, Flat Mo, 02, Behind Anantgangz Bhavan, Front of
Ankalkhope Padmawvati Clinic, Ganesh Nagar, Sangli. Tal. Miraj, Dist
sSangl, sangll,Maharashtra, 416416
4. [Tajuddin Shaugat Patavegar,Tanjila Flat Mo, F- B, 15t Floor, F-6,5hrl Siddhi Vinayvak Besidency, Phase |11 C.5 No, 3465, 10,63 966
Tajuddin Patavegar, Dilashadahbi Shaukat |3466 & 3467 Siddhivinayak Residency -Phase ill, C.5.No. 3465, Behind Post office,
Patavegar Mr, Shinde Hospital, Bramhapur|, at/p. & Tal.- Kagal, Dist.-
Kaolhapur,Maharashtra, 416216
& |Ashish Hanumant Fawar, Padmin Flat-503,Block -B 6, Ajinkya Towers, 5 No 137/1[P), 137/5S, 137/6 and 2%9{P], Plot 5.49,059
Hanumant Pawar Mo: 3, Charali, Ajeenkya Towers Lohgaon charholi road beside world pride
city, Pune, Maharashtra, 4121065

You are hereby called upon to pay Home First Finance Company India Limited within the period of 60 days from the date of publication of this
Motice the aforesaid amount with interest and cost failing which Home First Finance Company India Limited will take necessary action under the
Provisions of the said Act against all or any one or more of the secured aszets including taking possession of secured assets of the borrowers,
mortgagors and the guarantors, The power available to the Home First Finance Company India Limited under the said act include (1) Power to take
possession of the secured assets of the borrowers/guarantors including the rights to transfer by way of lease, assignment of sale for releasing
secured assets (2) Take over management of the secured assets including rights to transfer by ways of lease, assignment or sale and realize the
secured assets and any transfer as of secured assets by Home First Finance Company India Limited shall vestin all the rights and relation to the
secured assets transferred as it the transfer has been made by you.

In terms of the Provisions of the Section 13(13) of the said act, you are hereby prohibited from transferring, either by way of sale, lease or
otherwise (other than in the normal course of your business), any of the secured assets as referred to above and hypothecated/mortgaged to the
Home First Finance Company India Limited without prior consent of the Home First Finance Company India Limited.

Signed by: AUTHORISED OFFICER,
Home First Finance Company India Limited

Place: Pune, Kolhapur, Sangli
Date: 16/06/2024

Pune
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Tenders are invited for Supply, installation and FMS activity for 5
years of Three Phase Power Quality Meter at LV side (11KV) of
Power Transformers in MSEDCL with Estimated Cost of Rs.
219.20 Crs. against MSEDCL advertised Tender on website vide
No. MMD/T-NSC-01/0624 due for submission on dtd. 05/07/2024.
For details please visit website: https://etender.mahadiscom.in/

eatApp/
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